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R mitntent in B.C.C.L. 

3411. SHRI A. K. ROY: Will the 
Mini ter o ENERGY be plea d to tate: 

(a) total recruitment (in number ) in 
the B.C. .L. since 1st January, 19 2 with 
category-wi break-up in detail ; 

(b) percentage of Scheduled Ca tes 
and Scheduled Tribes in that with catego-
ry-wi break-up, facts in details· 

c) whether it is a fact that ome peo-
ple without any knowledge of the job 
are entering on a large scale with fa e 
certiflcates while the poor villagers with 
practical knowledge are being- left out cre-
ating great re entment· and 

(d) if o, tep taken thereon? 

THE lNISTER OF STAT IN THE 
MINISTRY OF E RGY (SHRI GAR-
OI SHANK.AR MISHRA): (a) to (d). 

· nformation i being collected and ill 
be laid on the Table of the House. 

Law of Limitation and D~E.S.U. 

3412. SHRI TRIDIB CHOUDHARI: 
Will the ini ter of E BROY be pleas-
ed to refer to the reply given to Un?tarred 
Que tion o. 2059 oti 6-3-79 wherein the 
then ini ter of Energy cat_egorically 
stated that DESU i not exempt :(tom 
the provisions of the Law on Limitation; 

(a) whe~er he i aware that DE.SU 
·~ R. K. Pur~ (West Bloc ) has now taken 

the tand . th*t according to their 1 gal 
Advisor tlie DESU is exempt from the 
Law on Limitation; and 

(b) the tep which be proposes to take 
1 t-0 di pel the D U's interpretation of 
tbe Law which it i using to hara the 
he1p1e con umers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF E ERGY (SHRI ·VIK-
RAM MAHAJAN) ': (a) and (b) . DESU 
i not exempt f rom the Law of Limita-
tion Act, 1963. The Law of Limitation 
only bar the recovery of dues through a 
civil suit. But DBSU is within i ts rights 
to rai e the demands against its consu-
mer , including those ervked through R. 

. Put.tlm District Office, having running 

ccounts with D 0 for the energy sup-
plied con urned p 'd for nd/or balance 
am.o~nt du to either party from time to 
time and di ontinue the supply of Jec-
tricity in accordance ith S ction 24 of 
Indian lectricity Act, 1910. 

on·p yment of 
th 
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ill the ini ter of LABOUR D 
H ILi A IO pl e to 'Le: 

(a) whether it is a fact that uh-editor 
and reporter of th " at' onaJ erald " 
have not been paid arrear of D an m. 
from Palekar ward, on for two yea 
and salarie for two month and that d -
ductions have been made for Providen 
FWJd without giving registration num r • 

(b) if o, -iep t - en by Government 
in respect of uch gr ve irregularitie ; nd 

( c) efforts mad by Governm nt for 
just settlement of is ue and for endin 
the trik of uh.editors and ,rep<>,rte. 'l 

THE MINISTER OF STA TE TH 
MIN STRY OF LABOUR AND R 
HABILIT ATIO (SHRIMA TI MO ·-
SI KIDW AI): (a) and (b). ccording 
to Delhi Admini tr tion, 49 .wor en 
Comprising Senior Sub-editor , ub-edi 
tors, .Reporter , New editor and. ana~ 
gers of the ational Herald. ew Delhi, 
have not so far been paid their wage 
for the month of September, 82. While 
the Management contend that they have 
paid the arrears of D.A. arising out of 
Palekar Awatd, the representative of the 
workmen deny having been paid so far. 
This i under investigation by elhi Ad-
ministration. 

A for bOnu or the year 1980-8,1, the-
management1 have paid a littfe over 4 
per cent and promi ed to pay the balance 
by the end of November 1982. Bonu for 
the year 1981·82 i not yet due a it i 
payable within 8 months from the close of 




